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approved by the PIUDiQ Commission. 
Taraet! howev.- wi11 be 8xed after apPI'Cn'aI 
i. received from tho PJaDllina Commission 
or tho annual plaos ftom year 10 year. 

In topl'd to Telecommunications the 
Ministry had submittoc1 draft proposal. for 
the 7th Ptan eovisalcs aD outlay of about· 
Rs. 13,OOO.crores. The proposal are under 
discussion with the Planning Commi~sion 
who have Indicated that tbe resources to this 
extent may not be a'laillble and the draft 
proposals witl bave to be scaled down 
substantially. 

The draft plan bad propoled to provide 
telephone and telex connections al1 over 
India Includina Andbra Pradesh practicaUy 
on demand. This would have involved 
nearly doublinl the telephone ex.chanae capa­
city and substantial increase in the telex 
capacity. It also proposed provision of 
IODa distance public telephones within S Kms 
of practically every habitation, involving an 
addition or 2,1S9 lona distance public 
telephoaea to the existiDg 3735. 

In viow of the limir.d resources the pro­
posals will be finalised once the total alloca .. 
tion has been aaroed to. 

I.oe of Commemoradve .tamps 

146. SHm SRIBALLAV PANIORAHI : 
Will the M iDister of COMMUNICATIONS 
be pleas«t to state : 

(a) whether any proposals bas been 
received from Orilsa for 'Slue of comemo­
rative stamps ; and 

(b) if so, the reaction of Government 
ther.to? 

THB MINISTER. OF STATB OF THE 
'dIN[STRY OF COMMUNICATIONS 
(SHRJ RAM NIW AS MIRDHA): (a) Yes, 
Sir. 

(b) The proposal, arc belna conlidered 
io tbe context of issue or a lories of stamps 
ciepictina landmark. ill India' •• trU&J)e for 
freedom. 

hUlas up of paper pIaDtI" MMbooboapr 
District. A.P. 

147. SHRI V. TULSI&AM: Will the 
Minist. of INDUSTity AND COMPANY 
AFFAIRS be ploued to .. tate • 

(a) whether raw mafttla) roquired for 
manufacturin, the .. pot is abundantly 
available in Kacbompet T.luk. Mehboob· 
nagar District (Andbra Pradesh) and sent to 
other parta of the country for maaufaocuriDl 
paper; 

(b) if so, whether keepi». in view tbe 
availability of raw material I.e. the bamboo 
and gras., Government are coDlideriq to 
set UP some factories in Andbra Pradllh for 
the manufacturing of paper ; 

(c) whether State Government of Andhra 
Pradesh have also approacbed Union 
GovernmOllt in this resatd ; and 

(d) the details of assistance that Govern­
meot are providioa to the State Government 
for the purpose ? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM­
PANY AFPAIRS AND IN THE MINIS­
TRY OF HOMB AFFAIRS (SHR.I ARlF 
MOHAMMAD KHAN) ; (a) Exact informa­
tion about availability of adequate forest 
raw material OD a 8ustained basis to support 
a larae paper mill in Kachempet Taluk. 
Mchbooboagar in the State of Aodhra 
Pradesh is not available. 

(b) There are at present 1,5 units in the 
Stato of Andhra Pr~esh with an installed 
capacity of 3.29 lakb toonu per annum, 
enaqed in manufacture of paper and paper­
board. The Central o overn ment has no 
proposal to cltablish any additional unit in 
the State or Andhra Pradesh for manufacture 
of paper or paperboard. 

(c) and (d). No propoal bas been 
received for J[ant of industrial Uceooe for 
settinl up of paper mills in tbe State Sector 
based on forest raw material.. The Ceatr~ 
Government have recently de-liceD8od settina 
up of capacity ror manufacture of Millo" 
priO,iD, and wrapping paper rrOll) aarJeulto· 
ral residues. waste and bagal&e. 

Detalll of Newsprint plait let up I. 
Tamil Nadia 

148. SHRI v. TuLsI1~.AM: Win !be 
Minister of INDUSTRY AND COMPANY 
AFFAIR.S be ,loued to state: 

Ca) wbether baaa- buod aewapriat 
factory hal been lOt up In Tamil Mada , 




